IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH

AT HYDERABAD.

O
0.A.No,691/91, - Date of Judgement 2 >-\O° -

1, Noone Jagan.

2., A.Krishna

3. Gaddam Anjalah

4, Smt. Boddu ©“handramma

5. B.Pochamma

6. A.Ramulu

7. S.Laxmanma

8, Varikuppala Yellamma

S, Smt., Varikuppala Muthamma

'10. Smt, Mallaram Pentamma

11, Mangali Laxmamma

12, smt. Yacharam Ramulamma
13, Smt., A.Anjamma

14. Adi Laxmamma

.15, Smt, G.Kalavathi

16, smt. E,Suguna .« Applicants
Vs.

l. The Indian Council for
Agricultural Research,
Rep. by Director-General,
Krishi Bhavan,

New Delhi.

2. The Director,
Central Research Institute
for Dryland Agriculture,
0ld santoshnagar Colony, : ,
Hyderabad, . - «« Respondents

L)

Counsel for the Applicants : Shri V.Venkata Ramana

Counsel for the Respondents : Shri E.Madan Mohan Rao,

sC for ICAR

C ORAM:
Hon'ble shri R.Balasubramanian : Member(#)

Hon'ble Shri C,J.Roy : Member(J)

.;...2



with what is stated 'in the Dept.

1 . - 2 -

Y Judgement as per Hon'ble Shri R.Balasubramanian, Member (A) l

This applicatlon is filed with a prayer to direct the
fespohdents to regularise the services of the applicants and
to pay woges on par with the regular employoesrfrOm the initial

date of appointment. The abplicants have put in more Fhan

240 days of servioe although thore had been allégeo artificial
breako‘ It is their case that;in the light of several judge-
‘meots including ohose of the Honlble Supfeme.Court they are
entitled to regularlsation and in any case till. regularisation

.payment at rates indicated in the Dept. of Personnel & TraLning

letter dt. 7. 6 88 should be made.

2 There is no counter agfidavit.’F&L 0ﬁ~MiLu %J“*\Mjﬂﬂ\w(ﬁL\M
@A 4.&7/(3‘] wred i

3. We heard the rival sides on 13.10,92, We find.that
all the applicants have put in considerably long‘service and
they cannot be considered contingent. We £find that they are

entitled to the benefits contained in the jodgement of the

_ Principal Bench of this Tribunal reported in I(1992) CSJ

(caT) 201 PB, In the judgement of the Principél Bench
‘there is also a reference to the 0.M. dt. 8.4.9l 1ssued
by the Dept, of Pgrsonnol & Training with reference to their
.lotter dt. 7.6.,88. Based on this, this Bench had also

decided a batch'of cases vide 0;A.No.968/@1'and batoh

on 16.10,92, Hence, following these judgements, we give

the following directions to the respondent5°

(a} To consider regularisation of the applicants in accordance

of Personnel & Training letter

dt, 7.6,88 followed by their 0.M.dt. 8, 4 91. Such regularisa~

'tion is to be limited to the extent regular posts are justified.

(b) The rest of the casual workers not covered by (a) above

. and whose retention 1s oonsidered absolutoly necesgsary and is

in acvordanne with the guidelines indicated in the letter

dt. 7.6.88 of the Dept, of Personrel & Training may b° retained

28 casual w01kers, and pald at rates Indicated thereln,

°¢0003



-t T

t -3 -
(c) The remaining césual workers not covered by (a) and (b)
" above may be dlscharged.from‘service¢
(d) The‘respopdeﬁts are directed not to 1n§u¢t fresh

récruits overlooking the claims of the appiicants.

4. The appiication is disposed of thus with no order

as to costs.

Cly;%aiﬁ/éﬂ{“k~wﬂ:_ﬂ_.——a

( R.Balasubramanian ) . ' - C.J&ggiﬁ:(

. Member(A), _ | Member(J).

oy ‘ 5
Dated: October, 1992, Deputy Regis J)
“To
R

1."§ae Director General, Indian Council for
Agricultural Research, Krishibhavan, New Delhi,

2. The Director, Central Research Institute
for Dryland Acgriculture, 0ld Santoshnagar colony,
Hyderabad, ' '

3. One copy to NE.V.Veﬁkataramana, Advocate, CAT,Hyd,

' 4. One copy to Mr.E.Madanmohan Kao, SC for ICAR,CAT.Hyd,

5. Cne spare copy.
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CHECKED BY . APPROVED BY

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
HYDERABAD BENCH : HYDERABAD .
THE HON'BLE MR
AND
W
THE HCON'BLE MK ,R.BALASUBRAMANTAN:M(A)
AN ’

THE HON'BLE MR.T .(NJANDRASEKHAR REDDY :
M(JUDL) '

. AND - -
THE HON'BLE MR,C,J.ROY : MEMBER(JUDL)

_ Dated: X -}0 ~1992.

'QRDER/ JUDGMENT. £ _ B

R,h. /Cuhie /M4

Ouita oL Eﬁ%\\o\\

T.A.No. : © (wp.No )

Admitted and interim directions
issyed.

Alldwed

ZDiépOSed of with directions

Dismigsed

Dismipsed as withdrawn ) ;
Dismissed for default
M, AJOr dered/Rejected

. No orders as to cC






